IX Oral Answers

MR. CHAIRMAN Al right. They

relate to the same subject.

Management of 1arg‘e industrjal

houses
+242 SHRI ARVIND GANESH
KULKARNI:
SHRIMATI LEELA DAMO-
DARA MENON:

SHRI GURUDEV GUPTA:
PROF. D. P. CHATTO-
PADHYAYA:
SHRIMATI USHI KHAN:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have re-
cently taken a decision to evolve a
scheme for breaking family hold on
management in large industrial hous-
es:

(b) if so, what are the salient fea-
tures of the scheme; and

(c¢) what are the names of the in-

dustrial houseg which will be cover-
ed under the scheme?

INDUSTRY
(a)

1]

1THE MINISTER OF
(SHR] GEORGE FERNANDES):

No, Sir.
(b) and c¢) Do not arise.
Growth of large pusinesg houses

*264. SHRI GURUDEV GUPTA:i
SHRIMATI LEELA DAMO-
DARA MENON:
SHRI SAWAISINGH SISO-

DIA:

SHRI PRAKASH MEH-
ROTRA:

SHRIMATT HAMIDA HABI-
BULLAH:

Will the Minister of INDUSTRY be
pleased to state:

(a) whether Government have
taken any fresh measures to curtail
the growth of large business houses,

tThe questionn was actually asked
on the floor of the House by Shri
Arvind Ganesh Kulkarni.

tThe question wag actually asked
on the floor of the House by Shri
Gurudey Gupta.
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with a view to encouraging small
entrepreneurs and widening the gcope
of the public sector; and

(by if so, what are the details in
this regard?

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDES); (a)
and (b) A statement is laid on the
Table of the House.

Statement

(a) and (b) Apart from the restric-
tions and the curbg to regulate the
growth of large houses ag already
provided in the Monopolies and Res-
trictive Trade Practices Act, 1969
and the criteria being followed in
dealing with the proposals from large
houses for expansion/establishment of
new undertakings under the aforesaid
Act, the ‘Statement on Industrial Po-
licy’ laid before the Parliament on
23rd December, 1977 spells out the
further measures undertaken by the
Government in relation to growth of
large houses ag also to promote the
small scale and tiny sectors and to
expand the role of the public sector.
Government are also considering fur-
ther steps to be taken on these issues
to bring about the desired results.

The High Powered Expert Com-
mittee under the Chairmanship of
Shri Justice Rajinder Sachar is also
reviewing the Companies Act, 1956
and the Monopolies and Restrictive
Trade Practices Act, 1969 and their
report is expected to be submitted to
Government before the end of August,
1978,

Further steps on these issues,
which will ihvolve amendment of the
Companies Act 1956 and the Mono-
polies and Restrictive Trade Practices
Act, 1969 can be taken only after all
the issues involved have been exa-
mined and the Report of the Justice
Sachar Committee is received by the
Government, ’

SHRI ARVIND GANESH KUL-
KARNI: What ig the reply to Ques-
ticn No. 2427
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SHR] GEORGE FERNANDES: The
hon. Member was not listening. I have
already said (a) No, Sir; (b) and (c¢)
Do not arise.

SHRI ARVIND GANESH KUL-
KARNI: Is the Government aware,
particularly the Minister himself, of
ihe announcement that he hag made,
which has also appeared in the press,
namely, that he ig out to break these
big monopolies, especially these
emygires, for which purpose the neces-
sary law ig being framed? 1 would
liks to know whether this matter is
still at the slogan stage or hag reach-
ed the implementation level. I am
only concerned with two aspects of
thig matter. If you are really serious
about it, then take action. If you are
not serious about it, then whatever
trickle of investment is being made
by these big people, that also would
be stopped. So, Sir, I would specifi-
cally like to know whether there is
any proposal, as has appeared in the
press, to nationalise aluminium indus-
try, the automobile industry; along
with which I would request you to
take over the Lever Brother empire
also which is producing wage goods.
I: there any such proposal and was
il ever discussed? It has appeared
in the press that there wag a diffe-
rence of opinion in the Cabinet and it
had advised that the matter be fur-
ther studied in depth. Is there any
fact in it? If go, please tell us. Other-
wise, it will be only another slogan,
which we have been giving for the
last ten years.

SHRI GEORGE FERNANDES: Sir,
1 have been giving no slogans for the
last ten years. In fact, T have only
been hearing the slogans given py the
cther gide. The industrial policy
statement which was laid on the
ficor of this House on 23rd Décember
says; Financial control of business,
particularly in the fielq of large-scale
ndustry is an anachronism and it
will be Government’s policy to insist
on professionalism in management.
This is what we have been doing. I
have gaid this to the Federation of
Indian Chambers of Commerce and
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Industry at a conference of theirs,
and subsequently at various other
meetings of the industry that we
would like greater professionalism in
management, and in keeping with the
Government’'s policy, we have galso
been discussing the question of deal-
ing with monopoly in economic
bPower. This monopoly in economic
power has grown over the last 30
years and it is the Government’s
endeavour to curb it. We have been
discussing this question and also
would come forward with proposals
when they are ready.

SHRI ARVIND GANESH KUL-
KARNI: Before asking the second
supplementary, 1 specifically asked
himi whether there was g proposal
discussed for nationalising automobile
industry and Lever Brothers’ em-
pire.. .

SHRI GEORGE FERNANDES: It
does not arise out of this question.

MR. CHAIRMAN: Nationalisation
question ig not involved.

SHRI ARVIND GANESH KUL-
KARNI; It is a big business, How is
it not involved? How can the Minis-
ter say that this is not involved. I
would only appeal to you, Sir, to
c¢onsider it. How can the Minister
take protection under the plea that
it does not involve. Sir, only you
have the right to say that it does
not involve, and not the Minister, If
you say that it does not involve, T
will sit down.

MR. CHAIRMAN: I said it that it
does not involve. You put your
recond supplementary.

SHRI ARVIND GANESH KUL-
KARNI: Sir, the Minister has given
a reference to the industrial policy
statement. He himself ig aware that
we are working within the bounds of
this mixed economy. The small far-
mers and the small entrepreneurs
contribute 50 per cent of GNP and the
capitalistg contribute only 25 per cent.
Whatever the Minister has said in the
industrial policy statement iy not
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2nopgh. Have you given a positive
dint to the Janata Government’s eco-
nomic policy and industrial policy,
whereby the social hindranceg will
be removed, and for that purpose,
will you consider this automobile
industry, this aluminium industry and
the empire of Lever Brothers and
some such others to be broken into
smaller. entities whereby ofhers also
get g chance? .

SHRI GEORGE FERNANDES: Hav-
ing built up this empire, they are
now asking us to break it up. I am
sure it is a suggestion worth consi-
dering and we shall give it all the
sllention that it deserveés.

5t ERd AW T qeT ST TH
FTET FANET HI GUF ARISATET AT
% ol A BT AN K AFH A
Y faear & | & I A FOAAT ATEAT
g%a\rugma‘artri%mi&%,ﬁtag"r
fe g U AT g TR E A 9T fg
g Far w1E Gy Arorar wfesh §
Tt § A Ffde T et Ay g A
St feera H97 91 @ &, 31041 F18
FHE QGG gAF NF qF ATAL
qe(ed FTFWIG FIH T fau & ?

sft s wASwS ¢ FA oger &1 BT
aamafs o1, FF 39 T g€t 97 990
SIEAA T

SHRI SAWAISINGH SISODIA:
sir, I woulg like to know
-from the hon. Minister whether
it is not a fact that there
are large-scale units, particularly
belonging to large houses, which
are already engaged in the manufac-
wire of items since reserved for the
small-scale Endustries. How is the
Government going tocurb ang control
the capacity to produce those items
svhich are reserved for small-scale
industries and which are at present
being produced and manufactured by
large-scale houses? Secondly, I
would like to know from the hon.
Mirister: What is the target fixed by
the Government for the growth of
industrial production during this year,
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inai is, 1978-79, and what is the pro-
position of the public and the private
sectors, ‘especially, the large houses,
in this? )

€HRI GEORGE FERNANDES: Sir,
so far ag reservation is concerned,
there are 807 items, specific items of
manufacture that are now being re-
served for the small-scale sector. Now,
it is true that where there has been
reservation, there are large and
medium-sized units which are already
in that particular line, It will take
us some time to gradually phase them
out of production of these items which
are now reserved for the small-scale
cector. Since capacities have already
keen built up, it is not possible to do
away with them overnight. It will
take ug a certain amount of time.
But we are not allowing them to ex-
pand their capacities and we are ini-
tiating, in fact, we have initiated,
certain steps to see that there is
Thasing out.

In so far as the second part of the
question is concerned, we have tar-
geted an industrial growth of seven
to eight per cent for the current year.
It will be difficult for me to say how
much of it will be in the large and
the private sectors and aglain how
much of it will be in the large and
the small-scale sectors. It will depend
on the projectiong that will have to
be made for the coming eight months
also. However, broadly, about 40
per cent of the industrial production
comesg from the public sector and 60
per cent from the private sector. In
the private sector. again, about 40
per cent comes from the gmall-scale
sector and 60 per cent comes from
the large and the medium sectors.

SHRIMATI HAMIDA HARIBUL-
LAH: Sir, I know the hon. Minister
has been not only talking
about it, but he has also
been taking measures against the
business houses in the matter of
curtailing their growth. Now Sir,
I would like to put a question to the
hon. Minister arising out of the reply
given by him just now. More stress
has been given by the Janata Party
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to the development of the small-scale
sector, encouragement of small entre.
preneurs and the development of rural
industries. But T would like to know:
VWnat exactly has been done? Now,
these various taxeg like the purchase
tax, penal tax, power tariffs and so on
are being increased all the time. How
can the small entrepreneurg get en-
couragement and how can the ryural
industries possibly develop in thig at-
mosphere? I would like the hon. Min-
ister to spell out what exactly he has
done .in regard to encouragement of
small entrepreneurs andg development
of rural industries?

SHR] GEORGE FERNANDES: Now,
we are setting up these district indus-
trial centres. 212 of them have al-
ready become operational. These
industriaj centres will look after the
growth of the small-scale and the tiny
sectors in the rural areas. Now, Sir,
so far ag the problems of power etc.
are concerned, these are much wider
issues, not something that can be re-
solved overnight. We are making
sericug efforts to see that these varioug
botilenecks and these varioug infra-
structura] weaknesseg are removed. It
wil] take some time. But efforts are
being made in that direction.

st AR mEs  Asnafa S, T
FTHTT F1 A faq war 7 w7 g /@
wferei & grr aTe-aTe g8 Fara fear
Srar g 5 oy gvETe A2 SErmf &
T FY ATES T AVSAT FRAT § AT
Tg AT AT Ul Reet| § ¥ foar §
oz fea-Tra 3% ve¥ & 1 sTmAfagi #t
< foer #gd § | ST o0 F1 9219
FarEraTE A el AT AT E | G
9 9Td &1 Wig ey |

& 3 cgTEeE qBAT ATEIAT1 4 TET,
FIT FTOF FE 4T IFTIEF A
gusfezae wgaax @er fe § 7 2w &
SArafadl ¢ qTEA ® AT FEF SH
Y TEFIT F ATATT 9T FT ;T g0~
fegga 7T mfas &i9 £ s G
T !
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§EX, FT WY Afaey § 59 a7 718
fria aff a7 37 2 ag am za 3w &
1 A2 sl § 3w geay 39w ¥
IO TET A 9w 4y Y iy 2,
3q% qftadqd 37 7 el

MR. CHAIRMAN: You cannot
on like this.

g0
Y Trta e < ot e arg §
Tg AT 151 § foF o/ syra faeanr &
f5as 78 9om 59 ¥ &9 wegifaay
F@ET E faaige & wAar ek
WIS FUSEET ¥ AT AT ¥ FI@ &,
SAF AT H 99 AT A} § A 797 F
g whg Fr mro vy et s
g SF a1t § W} A savwfagt #
TS Ifgw faareaTa & F v )
fafefaes gz 3w aw & aarm 3% &
HITEA A F FIW o0 o7 R § ?

N WA AW . mwmly o,
WIAHT AEEd HAN QNN A9qt &
FYR TR FT AT QT |

St AT A1 A FE TN
TEN & 1§ WA H ) 7Y A )

St WA FAER T F UGY -
W&t FT T AT ¥ AT T2 F 7Y 9wy
a@ Fi€ wafa ) 98 aw g &
o a1 7 FT TATT B, IO AT /=y
gt & fF 3 o9 AqASAT F wrgTe 9%
L AT W | (Interruptionsy 3y
FATT ASTFRTIY F 7 § M qgh wOnit
q 9z wfew FF 531 sty fpar & g
Ffar T frram a3 w34y ¥
g7 A479 g7 W & | (Interruptionsy
set aF i &1 gara g, AT gaey
#1 WA gmT =ifey 5 foa wrifrs
dfa 1 39 "s7 § 23 fagwas ®1 4q
foaT AT AT I FT 97 9 o AT JT THY
faadia AEAT F 9@ gHTO @
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FTT X gor f0 § QAT ag 95 7 a1
7Y faorr 7 g7 o1 73 § HR WA Hiel-
frx #ifs ;1 & a8 99 I 9@ AT
Sraar # qry § A wriaw Afy
T E gz WY I WA H AT AIAA )
Ffwa o= 3% FAA ASATTF qAF
g § Y gAwT gEwr gk faar
E

MR. CHAIRMAN: Mr. Bhupesh

‘Gupta.

SHR] ANANT PRASAD SHARMA:
Sir. ..

MR. CHAIRMAN: I can allow new
members. The Members who are
regularly putting the questions should
not have the monopoly.

SHRI GIAN CHAND TOTU: You
must allow other Members also.

MR. CHAIRMAN: That is what I
am saying.

SHR1 GIAN CHAND TOTU: You
should give opportunity to those who
do not ask the questions regularly.

MR, CHAIRMAN: That is what L
am saying.

SHRI BHUPESH GUPTA: The first
part of the question is about break-
ing the family hold...

SHRI ANANT PRASAD SHARMA:
But I raised my hands first.

MR. CHAIRMAN: Raising hands is
not the point, I agree,

SHRI BHUPESH GUPTA: The hon.
Minister has been making a number
of statements which are stressed in
the newspaperg also that he is going
to break the hold of the family houses.
According to the latest figures given
by the Government it does appear
that during the recent years also the
two Birla and the Tata families alone
can control Rs. 1800 crore worth of
industria] assets. Now doesg he really
think that it is possible to break the
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hold of the family houses without
nationalising at least some of the big
industrial houses and the concerns
under them? Is it economically pos-
sible for him especially in view of the
provisions contained in the Constitu-
tion and also the other existing laws,
to break the hold of the

families so far as the busi-
ness is concerned? We see that
about 100 or 150 members of the

family control in varioug wayg the
industrial production, distribution and
many other aspects of the economic
activity? Not only that, the families
have so expanded today—not only
men like Mandelia, he ig a part of
the Birla family—that even some of
the song and daughters of Ministers
have also become partg of the indus-
trial families. In such a situation how
does Mr. George Fernandeg propose
to break it without making certain
structural changes in the economy in
the sense that it must be nationa-
lised?

SHRI GEORGE FERNANDES: Sir,
when any statements that I have made
in regard to large houses, big houses,
monopoly houses are a part of the
policy of my party, to that extent
they are a part of the policy of my
Government. So, I do not want any
one at any point of time to go under
the impression that I have a different
view and my party has a different
view, The trouble is that most people
do not read documents. I wil] only
read a small paragraph from the
Manifesto of my party entitled ‘End
monopoly’:

“While economic and industrial
self-reliance must remain our goal,
we must, guard against the growth
of monopoly and concentration of
economic power. The Monopolies
Commission hag been allowed to
become moribund in order to bene-
fit monopoly capital and attract
multinationals. The Janata Party
will correct this trend.”

Then, again, the economic policy of
my party very clearly says:
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“There is an urgent need to deve-
lop enterpreneurial skill and initia-
tive in the small and the medium
sectors and to prevent continuance
or emergence of monopolies and in
trder to break the monopolistic
stranglehold of a group of compa-
nies or inter-connected companies
over the market jn the goods they
produce, these inter-connections or
groups wil] have to be broken and
the law must unambiguously em-
power the authorities to do this so
that unnecessary litigation on this
subject is avoided.”

It is not fair on the part of the hon.
Member to pick on the Minister of
Industry and try to suggest that there
are differences in the Government or
that there are various people holding
various views. What I have been
speaking about ang what I have been
doing is in pursuance of my party’s
election manifesto and in pursuance
of my party’s economic policy.

SHRI BHUPESH GUPTA: Sir, on
a simple point of order. I have not
asked my supplementary on the elec-
tion manifesto of the Janata Party.
The hon. Minister can take it that I
have read it and read it very carefully
to understand one thing that the
munopoly houses are not being bro-
ken. What he has read out, we have
seen. The question is: How are you
breaking them? The answer is: “We
have decided to break them”. Is this
the angwer?

SHRI GEORGE FERNANDES: He
should not only read it but he should
als¢ understand and remember it.

SHRI BHUPESH GUPTA: My ques-
tion was about nationalisation. Now
here ig it mentioned—either in your
policy statement, or in your election
mabnifesto.

SHRI M. R. KRISHNA: The Minis-
ter, through his various statements
and glso while dealing with the multi-
national Coca Cola company, has given
a feeling to this country that he is
definitely going to curb these big
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rronopoly houses. Now when he was
replying, he said that he woulg like
to encourage the business skills in the
management of various industries. I
would like to know whether that is
another pretext to allow the big mono-
polies to thrive in this country.

Secondly, Sir, I would like to know,
because to nationalise many of these
big industrieg is almost an impossible
task for this Government, whether he
would like to gsubject some of these
b1g concerng which have come into
existence because of the money lent
10 those people by the Industrial
Finance Corporation and various
other financial corporationg to control,
koth in the matter of production as
well as distribution.

SHRI GEORGE FERNANDES: Sir,
when ] spoke about encouraging en-
trepreneurial skills, I wag referring
and I did refer to the small and
medium sectors and not to the large
sector. Large sector actually takes
the position that all talent jg heredi-
{ary, to which I personally do not
subscribe, whether in politics or in
industry.

In so far ag the latter part of the
question about financial institutions is
concerned, money is being used by
large industries to enlarge themselveg
further. We have brought about cer-
tain changes in the pew industrial
Policy whereby the debt-equity ratio
etc. have been recast in order to see
that money from the public institu-
tiong is more equitably utilised and
in particular to see that the small and
medium gsectors are encouraged,

DR. BHAI MAHAVIR: The hon.
Minister has referred to the decision
sbout transferring a large number of
products from the large scale sector
to the gmall scale sector and he has
also referred to the difficulty which
ariseg from the fact that the produc-
tion capacities have been built up over
the years by the large houses. Sir,
while this point is very well under-
stood, may I ask him if in the phased
programme that he isdrawing up, any
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two or three items have been decided
upon with which a beginning could be
made and which would symbolise the
direction of the country’s economic
policy in the future? In this context,
I would ask him if he has given
thought to one allied aspect in certain
industries. Take the footwear indus-
try, the Batas. They are the biggest
large-scale producer of shoes. Most
of the products sold under the label
of “Bata” are merely collected - by
“them. They serve only as middlemen
fcr their marketing. May I know,
Sir, whether the Government has de-
cided to take over or transfer such
a thing, to start with, where no such
problem created by productive capa-
city arises?

SHRI GEORGE FERNANDES: The
- bon’ble Member has made a very good
suggestion. Ag far the footwear in-
- dustry is concerned, we are working
on how to decentralise both the pro-
duction and the overall distribution of
- footwear. There we are doing a
number of exercises.

In so far as the phasing out of a
number of consumer industries is
concerned we have been discussing
boih with the manufacturerg and the
small scale industry in this regard.

PROF. SOURENDRA BHATTA-
CHARJEE: Sir, the big industrial
houses under family management are
found so to contrive that some units
become sick while others thrive and
make huge profits. One instance is
the J. K. group of industries. This
group under the family stranglehold
hasz converted J. K. Manufacturers
into a sick industry. For the Jlast
22 monthg they have been continuing
urideclared lockouts. My specific
question to the Minister is whether his
Ministry ig considering any proposal
to hold the J. K. group of industries
ag a whole responsible for that parti-
cular unit and compel them to restart
the unit and compensate the workers
for the losses suffered by them.

SHR] GEORGE FERNANDES: Yes,
Sir. We are examining this question.

[ RAJYA SABHA |
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MR. CHAIRMAN: Mr. Jha, Please

be brief. You start alsp just Iike
other Members.
st fra e mr : Fxi wEEm @

SAAT ATEAT § % v w7 wy-enaear
& ot gufaat g, weafear &, arfaai §
T ug 417 T @y a2 gy Ay
g, ammifoee ¥ 39% a9 & 9y wd-
EeAl g AT avg H ag a7 § 7 aft
g "G & W AL wE A & AV
HTHRTT A TAHT FOEA HH & (7 FMT
F 9% a1 gudr A9 F Fivy wAEr
FTETE BT &, F1A F %14 {52 & T gaw
frelt @wwar faely 2 7 el o)
gfed T ag & e ga o § 59
R & FF-eqaEdqr F g2l FI JAAT
FY JaT ¥ o9vrAT W9 35% fay Sy ey
STt 1 gEfam &1 fawre ar gaw q1
¥ fan s qvg & § A gl
TET A1 T qgy 7
MR. CHAIRMAN: The practice of
asking one, two, three supplementa-

ries should be stopped. Only the first
should be replied.

S S EEw : zedifoe w7 Ay
& ford a1 F 919 3T G097 F1E A1A9T
TG & WIT T T F1E T&I79 37 IHL FT
T HT GIET & 919 ¢ | Wei a% 9%
g1 & I3 § qATS Q@7 47, §F g
AT TEH &1 & AFTE | 3qTTEN & TgAT
FigaT g fF W9 g=u 7 ga1eg ¥
UF FAAT TI1E TS & S AT AHEATH]
T qLAAT F G & ) Ty T 9FF) We
T ATTAT gAY |IGH, §H I 9T AR
famme 37T )

SHRI SWAMI DINESH CHANDRA:
Sir, it seems that the Minister is really
serious about curbing the growth of
industria] houses.

AN HON. MEMBER: This ig not a
compliment but sarcasm.



7

25 Oral Answers

~SHRI SWAMI DINESH CHAN-
DRA: 1 would like to know from
the hon. Minister whether he is pre-
pared to say that there will be no
joint gector companies henceforth
which is the only panacea tg curb
the growth of industrial houses.

SHR] GEORGE FERNANDES: Sir,
I 4o not believe that non-setting wup
of joint sector companijes ig the only
Panacea to curb the growth of indus-
trial houses. A series of measures
will be called for and we are examin-
ing al] those measures,

(Interruptions)

SHRI KALYAN ROY: My simple
duestion to the hon, Minister
is, there s confusion, there is
a big gap between what he speaks
and what he performs. There wag a
speech by Mr. Dandavate on Novem-
her 5th at Bombay. It appeared in the
Patriot that there was no move to
abolish big business. ] want to know
whether it jg a fAct and also whether
Mr. George Fernandes will agree with
me that gince April, 1977 til1 date,
many licences have been issued to
Pirlas, Mafatlals, Kirloskars, Jains
and Dalmias. On the one hand he is
saying that big business should be cut
to size and, on the other, licences are
issued to Birlas against whom, as

Mr. George Fernandes is aware, the
CRBI hag issued chargesheets in rela-

tion to foreign exchange racketeering,
in relation to amassing foreign ex-
change abroad and in relation to ex-
pansion of their capacity without
permission. Would he make it g
policy that those companies belonging
to big business who are being charge-
sheeted and who are involved in
foreign exchange racketeering should
be given no licences?

(Interruptions)

MR. CHAIRMAN: That is a sug-
reslion.

SHRI GEORGE FERNANDES: I
would need nolice for the question on
the number of licences given to the
various houses, but I would only say
that the hon. Member’'s contention
that more licences have been given
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to big business in the last 12 months
is not correct.

(Interruptions)

SHRI KALYAN ROY: I am sorry,
Sir. I have suggested that at least
be should make it a policy that no
licence should be given to those big
business houses which have been
chargesheeted.

(Interruptions)

MR. CHAIRMAN: Your supplemen-
tary is over, you know.

SHRI KALYAN ROY: They should
not be given.

MR. CHAIRMAN:
reply.

SHRI GEORGE FERNANDES: I
shall conform to the legal position in
the matter.

You need not

(Interruptions)
MR. CHAIRMAN: Dr. Zakaria.
» (Interruptions)

SHRI GEORGE FERNANDES: I
shall respect the Constitution of the
country and I shall go by the Consti-
tution. (Interruptions) I do mnot
think Mrs. Gandhi, hetween 1969 and
1975 . (Interruptions) It is not
necessary to bring in anybody’s name
here. Retween 1969 and 1975, when
the holdings of 20 big business houses
in the country went up from Rs. 2,500
croreg to Rs 4,500 crores, you were
suppopting that growth. (Interrup-
tiong) Sir, the hon. Member must
show some consideration. He was the
one who supported the growth of the
houses and now he is trying to ask
me, “Why are you not curbing it?”
Having supported the growth, you are
agking this question.

MR. CHAIRMAN: Dr. Zakaria,
w.]l you please put your supplemen-
tary?

(Interruptions)

SHR] VIREN J. SHAH: Sir, we
could hear neither the question nor
the answer.

(Interruptions)
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SHRI PILOO MODY: You have
supported her. (Interruptions) Cer-
tainly he did not hear the answer.
We would like him to repeat it.

DR. RAFIQ ZAKARIA: Despite all
the heat that Mr. George Fernandes
hagy generated, 1 am sure he himself is
net satisfied with the answers he has
gven.

SCME HON. MEMBERS: Yes.

DR. RAFIQ ZAKARIA: According
to the Janata Party manifesto and
even the Industrial Policy Resolution
of this Government which he read,
the objective is quite clear, and that is
tc break up the monopoly houses.
Eighteen months have passed. He
has expressed his helplessness or his
inability. ..

AN HON. MEMBER: Impotence.

DR. RAFIQ ZAKARIA: .or, I
do not know what it is. But, Sir, I
would like to know from his answers
to certain specific questions.

MR. CHAIRMAN: You please put
your supplementary.

DR. RAFIQ ZAKARIA: One s,
whether there is collusion between
the big business houses and the high
Government officials which is prevent-
ing him from implementing the pro-
mises that the Janata Party made du-
ring the elections.

SOME HON. MEMBERS: No.

DR. RAFIQ ZAKARIA: Only ‘no’
will not satisfy either the House or the
country. Secondly, Sir, T would like
to know whether there is complete
unanimity and no difference of opi-
nion among the members of the Ca-
binet.

MR. CHAIRMAN: That is not a
supplementary.

DR. RAFIQ ZAKARIA: The
tion is...

MR. CHAIRMAN: I{ may be a
question according to you.

ques-

|

|
|
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DR. RAFIQ ZAKARIA: . why
there has been so much of delay

otherwise in implementing the pro-
mises that have been made. Or, jg it
that just as we in the past—and 1
as one belonging to that party which
was in power plead guilty of it—made
promises during the elections, and we
continued repeating those  promises
but were not able to implement them,
they are also helpless in the matter
because the hold of the monopoly
houses on the Government machinery
is such that even Mr. George Fernan-
des with all his dynamism and dyna-
mite attached to his name is finding it
difficult to do anything and proving
himself to be impotent?

MR. CHAIRMAN: There is no sup-
plementary.

DR. RAFIQ ZAKARIA: If that is
s0, .... (Interruptions)

MR. CHAIRMAN: He has alreedy
replied.

DR. RAFIQ ZAKARIA: 1 declare
that these big business houses have

come to stay. As Mr. Kulkarni says,
in that case... (Interruptions)

MR. CHAIRMAN:; Wil] you resume
your seat or not?

DR. RAFIQ ZAKARIA: He has to
answer several questions.

MR. CHAIRMAN: Please resume
your seat.

DR. RAFIQ ZAKARIA: Sir, I am
asking a specific question. Specific

questions are not answered unfortu-
nately. I would appeal to the Prime
Minister to direct his Minister to ans-
wer questions specifically, in a rele-
vant way and to the point so that this
confusion does not arise.

MR. CHATRMAN:
mentary?

Is it a supple-

DR. RAFIQ ZAKARIA: It is in the
interest of Mr, George Fernandes and
the Government to clarify the posi-
tion stating whether these things are
there and what he means to do.
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MR. CHAIRMAN: You do not reply.
Why should you reply?

SHR GEORGE FERNANDES:
Sir.. .

MR. CHAIRMAN: All right.

SHRI GEORGE FERNANDES: . . .
I do not know whether I am expected
to reply to his questions. There jg no
pointed question involved. But I
would only urge upon the hon. Mem-
ber not to twist the statements that
are made in the House particularly
those statements which are pertaining
to policies. I quoted from the Indus-
trial Policy Statement and also from
the manifesto of our party. I would
urge upon the hon. Member not to
twist it. So far as his own past ex-
perience and fears about it are con-
cerned, he should not judge ug from
his yardstick. Then, Sir, he wanted to
know whether there is complete un-
animity or not amongst the members
of the Cabinet. Sir, we are a demo-
cratic Government, We are bound to
have differing views before we come
to a certain conclusion. I do not be-
long to a party which has one leader,
one view and one opinion.

SHRI GIAN CHAND TOTU: Sir,
may I know from the hon. Minister. . .
(Interruptions)

MR. CHAIRMAN: Be brief (Inter-
ruptions) What can I do? If you don’t
want, you don't...

SHRI GIAN CHAND TOTU:...
whether in view of the public contra-
dictions of his policy statement on
big businesg houses by his colleague
Mr. H, N. Bahuguna, and in view
of the fact that even licences have
been issued to big business houses, is
it not a fact that all his talk on the
question of big business houses is
mere propaganda? And, if not, can
the hon. Minister cite even a single
concrete step that he has taken in
implementation of his policy?

SHRI GEORGE FERNANDES: Sir,
I am not aware of any public contra-
diction of the industrial policy or the
economic policy of the party or the

\

[27 JULY 1978]

to Questions 30

Government made by my colleague,
Mr. Bahuguna. At no point of time
has it been said by the Government
that licences would not be given to
any or the existing industrial houses,
It has never been said. One of the
first things we did was to give a li-
cence for a 500 megawatts power Ssta-
tion to the Tatas, and I do not need
to apologise for having given that li-
cence because to meet power was im-
portant. Bombay and Maharashtra
were being starved of power. I asked
the State Government of Maharashtra
whether they would be willing to put
up that power station. They were not
willing to put up that power station.
I gave a licence to the house of
Tatas. Therefore, Sir, let no one go
on the question of slogans. I am con-
cerned with the implementation  of
the policy. That policy does not pre-
clude giving of licences to any
house big or small. I am con-
cerned with monopoly power as it has
been allowed to grow in this coun-
try in the last 30 years, particularly
in the last 10 years. I am concerned
with that power. That is what we
are fighting against.

st @yarR aad Aty e,
oo grO & AT AT FT A8 FEAT 91247
g fo oY ofvdr & FF19 F 7] R & 5%
gl 97 T AE BFF e | wAIS-
1z AT TAE T AWA GAT TG
g T qE GRS TE@ FT
| 9T WO g ag g g
aY 7g g7 9 AL AT | IAFT SATA |
famamer 78T & | oA & 999 Q@ATE | A4l
ug 79 Adr  fF mred v oF faRef
wrifaga SO &1 ATeHe fRut & 7 UF
A wAgaT fawt 5 fergeam Aaz
¥ ofusw fgear &, zafaq & sg saan
Sigar g s wad wfrede fxar g 65
19 THIFIFTT FY G FIAT A8 & Al
F1 4g 99 g1 & {F fergeam & &
R EU e S T - M 2
#1 fogx fF vad wwg & op@Ew
fg?
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st oA wAEre o aagf HgEs,
WL AT wFeq Frdr atg w1 awg
& #g d) § IFFT 19 T T 1 39 3T
F 800 fadelt swafamt & fomar frox
frg aat & JOA AT @1 (Interrup-
tions) BITET FEET AL FAHT
AT F ar ¥ gt § qEdm
I AR g8 A1 A IAFT A4 A F
faqg darc g
SHRI ANANT PRASAD SHARMA:

Sir, he has mentioned a gpecific
name.

=t atar T Ay - fergeam AT

& qRHI |
B R R s i
FT FGT AF g1 g | I9H ¥ 717 6

FOAT & qR A AT BT L. L.
(Interruptions)

it FUTTRT TAT AEY : T T WAL Ay
T a3 AETEs TuE ¥ arfeaifon
9T & Hriwg £ A Afy w7 0
fFar 2 a7 & fawar womT TaAde
HE wEr S AT AR
TAEA FW FT A4H FT g
& AT Sfro o fyzar ¥ woft g # g
T4 fzar & 5 wadde #7 Af ¥ Froo
faeit #frzfaes agi 78 s Ta &)
Sfto €ro fazar ool Ffrefreza &
|IS A FIF TITGE FT AT FLAT
[MGT & ) F91 TITHE . . (Interruptions)
FAT AT SfT 4g e 46 £ sfve o
faar ooy £ arfaat § Soerew W@
B T 7 IOt & qifeaRe W
FY FAMCT FIA A1 AR 9T FIa v5w ?

SHRI JAHARLAL BANERJEE: Are
you allowing speeches? Is it a ques-
tion?

[ RAJYA 'SABHA ]
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SHRI K. K. MADHA\}AN: You are
not allowing questions, you are allow-
ing speeches.

Wt TR FAGR ¢ B A AT
Furdd AR FT wwar gavafy .
SHRI K. K. MADHAVAN: Sir,

you are not allowing .me fo put ques-
tions.

WA GRS AR AU WA
TeEdt § Taar ) 39 wAS § A0d 8
fr e sawaft 3 far g frar g, oA
FAM FT EATY HIT F% g 70 g8av
T IR A 9% AaaF ugi ¥ )

MR. CHAIRMAN: Next question.
Shri Kalp Nath Rai.

SHRI K. K. MADHAVAN: Sir, I
am here,

MR. CHAIRMAN: Yes,
there; I know it.

You are

Womapn found dead on the gtairs of
the Western Court in New Delhi

+243, SHRI KALP NATH RAIL:¢
SHRI BUDDHA PRIYA
MAURYA:
SHRI DHARAMCHAND
JAIN:

Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether a woman wag found
dead on the 3rd|4th June, 1978 on the
stairs of the Western Court, .New
Delhi;

(b) if so, what are the details of
the incident; and

(c) what progress has so far been
made in the investigation of the case?

Tz WA & wea "y (= afas
@ "wew) - (F) ¥ () oF fqavw
ST F 9T I @T JTET g )

iThe question was actually asked
on the floor of the House by Shri
Kalp Nath Rai.



